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Open court 

CENl'RAL ADMINISTRATIVE TRIBBNAL ALLAHABAD B E?CH 

ALLAHABAD. 

Dated s This the 21st day of 2003. 

original Application no. 617 of 2003. 

Hon~ble Maj Gan X.K. Srivastava, Member A 

Hon• blc Mra Meera Chh i.bber Member J 

Tej Bahadur, S/o Sri Raja Ram 

R/o VilJ. and Post sara.1 Mohan ( Tbelana), 

AZAMGARH. 

By Adv : Sri x.N. Ra1 

versus 

l. The Union of India through secretary, 

, 

•••••• Appiicant 

Ministry of communication, Department of Post, 

NEW DEUiI. 

2. Senior superintendent of Post Office, 

>.zamgarh Division. 

3. The Inspector (Post), Lalganj, 

Azangarh. 

By Adv : Sri N .c. Tripathi 

O R D"E R 

Hon•ble Maj Gen K.J<. Srivastava, Member-A • 

• •••• Respondents 

In this OA, filed under Section 19 of the A.T. Act, 

1985, the applicant has prayed for direction to the respondents 

to continue him on the post of Extra_oepa.rtmenel Mail Peon, 

(in short EOMP) Sarai Madan and regularise bis services. 

The applicant has further prayed that the direction be issued 

to the respondents not to interfere in the working and duty 

of applicant as EDMP/GDS~. 
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2. The grievance of the applicant is 

as a substitute in the year 1999 for some 

that he was engaged 
v 

tiale, and, thereafter. 

he continued as substitute EDMP w.e.£. 01.01.2002 to 12.05.2003. 
tt. 

His services ha~tbeen terminated withou; any show cause notice. 

Learned counsel~or the ap~~nt submitted that the work ' G 
h.o oJ,l ~~ tJ- la i of the applicant ~ satisfacrtry and there has been no comp nt 

with rega rd to his working. The claim of the applicant 
~ ti-dot. k 

is that either his services should be regularised: or,.. when 

the selection i s made for regular appointment he should be 

given priority on accounbt o! his experience on the said post. 

3. We ha~e heard learned counsel for the parties : 

and perused records. 

..... 
4. Admittedly, the applicant is not regulaIJ-ly selected 

\r- and"'-
candidateLas he was working on the said post as substitute 

no right for r egularisation on the said post accrues to him • 

However, in our opinion, the e nds of justice shall be better 

serYed. if the applicant is given liberty to file a representa tion 

before respondent no. 2 • ~1ho should decide the same by a 

reasoned and speaking order within specified time. 

5. For the aforesaid reason. the OA is disposed of ati 

admission stage itself with direction to respondent no. 2 

ie. Senior Supdt. of Post Offices, Azamgarh Division to 

decide the representation of the applicant, if filed , within 

four weeks, by a reasoned Jand speaking order within three months 
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from the date of conmunication of this order alongwith 

· representation. It is further provided that the case 

of the applicant shall be considered for appointment 

on the post when the process for regular selection is 
\-- . 

initiated provided the applicant applie6 for the same. 

6. There shall be no order as to costs. 

Member J Member A 

/pc/ 
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